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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, DELHI

In O.A. No. 16 of 2025

In the matter of:

Public Action Committee & ors. .... Applicants
VS.
State of Punjab & ors. .. Respondents

Submission by Applicants against Deliberate and continuing environmental
damage caused by the Municipal Council, Sirhind through illegal burial and
dumping of municipal solid waste within 100 meters of residential habitation,
without prior authorization of the Punjab Pollution Control Board, in gross

violation of the Solid Waste Management Rules, 2016.

Hon’ble sir
Most Respectfully showeth,
The Applicants humbly submits as under:

1. That this Hon’ble Tribunal vide orders dated 03-11-2025 pleased to direct
as under thus;
1. Learned Counsel appearing for Municipal Council, Sirhind submits
that remedial actions are being taken and details will be furnished.
2. Learned Counsel for PPCB also submits that an intimation has been
received that dumping site from the present place has been shifted to

Bassi Pathana and site will now be cleared.
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3. In view of such a statement, we direct the respondent no.3-Executive
Officer, Municipal Council, Sirhind Mandi to file the affidavit within two
weeks disclosing the status of shifting of the site from the present place
to another place and also the steps which are being taken to restore
the present site to its original position.

4. Learned Counsel appearing for PPCB submits that out of total
environmental compensation imposed, PPCB has received a sum of
Rs. 18 lakhs and balance amount Rs. 99 lakhs is yet to be recovered.
She further submits that affidavit has been filed on 30.10.2205 by the
PPCB discloses additional levy of Rs. 9 lakhs which included in Rs. 99
lakhs balance amount. Office is directed to place the said affidavit on
record if it is defect free.

5. The PPCB is directed to take effective steps for recovery of the

remaining EC amount.

2. That in brazen and willful disregard of the categorical directions issued by
this Hon’ble Tribunal, the Municipal Council, Sirhind has utterly failed and
deliberately abstained from initiating any remediation, cleaning, or
restoration activity whatsoever in the impugned buffer zone of Hansla
Nadi. The continued inaction reflects clear defiance of judicial directions
and has resulted in ongoing environmental degradation of the water body.
The persistent violation and present deplorable condition of Hansla Nadi are
clearly borne out from two photographs dated 24-01-2026, produced

herewith as Annexure P-14.
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3. That the Municipal Council, Sirhind has illegally commenced dumping of
municipal solid waste at Bassi Pathana, within a distance of less than 100
meters from inhabited residential areas as well as highway, in gross
violation of environmental norms and public health safeguards. It is
submitted that no Consent to Establish has been obtained till date by the
Municipal Council, Sirhind from the Punjab Pollution Control Board for the
said impugned dumping site. It is most respectfully submitted that, after being
stopped from dumping garbage on the banks of Hansla Nadi, the Municipal
Council, Sirhind, deliberately shifted and started dumping municipal solid
waste at the impugned location. In this regard, the RTI reply dated 02-01-
2026 issued by the Punjab Pollution Control Board, categorically
confirming that no consent has been granted for new dumping area, is

produced herewith and marked as Annexure P-15.

4. That despite repeated objections, representations, and protests raised by
the residents residing in close proximity to the newly identified dumping
location—situated within less than 100 meters of the inhabited residential
area—the Municipal Council, Sirhind has persisted with illegal construction
of a shed at the said site. The said action constitutes a clear misuse and
wastage of public funds and is a colourable exercise of power, as the
location itself is ex facie impermissible under the Solid Waste Management
Rules, 2016. It is submitted that Rule 11 read with Schedule-l of the Solid
Waste Management Rules, 2016 categorically prohibits establishment of
any solid waste dumping or processing facility within 200 meters of
inhabitation areas. Proceeding with construction at a statutorily prohibited

site, despite residents’ objections and without requisite statutory permissions,
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demonstrates malafide intent, deliberate  non-compliance of
environmental law, and abuse of public office. The continued construction
activity therefore warrants immediate stoppage, fixing of personal
accountability of the erring officers as per law. The distance (80 Meters) of
garbage dump site from nearby habitation area as marked on Google Earth is
produced herewith as Annexure P-16. Four photographs depicting huge
quantity of garbage at illegal dumping ground created two months ago without

consent of PPCB is produced herewith as Annexure P-17.

. That instead of complying with the directions for scientific remediation
of legacy waste, the Municipal Council, Sirhind has chosen to squander
public funds merely on shifting of garbage from one illegal location to
another, thereby defeating the very object of environmental remediation.
More alarmingly, the Municipal Council, Sirhind has resorted to unscientific
and illegal burial of municipal solid waste by excavating the earth and
dumping garbage beneath the surface, in blatant violation of the Solid
Waste Management Rules, 2016 and established environmental norms,
causing irreversible damage to soil, groundwater, and the surrounding

ecology. It has come to the knowledge of the Applicants that the

Municipal Council, Sirhind, has passed a resolution sanctioning an

amount of approximately ¥50 lakhs, merely for shifting garbage from

Hansla Nadi to another location, where such waste is being illegally

buried beneath the earth surface, in gross violation of the Solid Waste

Management Rules, 2016. It is further submitted that earlier the Municipal

Council, Sirhind as well as the Deputy Commissioner, Fatehgarh Sahib

had categorically denied the allegations of the Applicants with respect to
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the land along Hansla Nadi forming part of a natural water body, and had
even filed misleading and manipulated replies before this Hon’ble
Tribunal. However, upon the Applicants placing cogent material on record,

the Respondent Municipal Council, Sirhind has once again indulged in

environmentally destructive _activities, in wilful violation of statutory

provisions and judicial discipline. Such repeated and conscious non-
compliance establishes a pattern of deliberate environmental harm,
rendering the Respondent Municipal Council, Sirhind liable for strict penal
action in accordance with law. Two news along with one Photograph
pertaining to issue of unscientific way of disposing the garbage (burying under

the earth surface) by MC Sirhind is produced herwith as Annexure P-18.

. That the Respondent, Punjab Pollution Control Board (PPCB), has already
imposed Environmental Compensation (EC) amounting to 2108 lakhs upon
Respondent Municipal Council, Sirhind. However, instead of undertaking
scientific remediation of the garbage in accordance with the Solid Waste
Management Rules, 2016, the Municipal Council, Sirhind, continues to waste
public money by acting in clear violation of the said Rules. It is further humbly
submitted that the PPCB has failed to place on record any document
evidencing recovery of the remaining EC imposed upon the Municipal

Council, Sirhind.

. That in case titled “Public Action Committee & ors. vs. State of Punjab & ors,
O.A. No. 32 of 2025 in a matter pertaining to damage to forest area as done
by Department of Department of Water Resources Punjab, this Hon’ble

Tribunal while disposing the Application, pleased to direct as under:
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23. We also noticed that in this matter concerned officers of respondents
no. 1 and 5 were not vigilant and in fact there is an allegation of their
collusion. Therefore, respondent no.1 is directed to identify the
concerned officers of the department who had committed lapse resulting
in such violation of norms and to take adequate action against them in
accordance with law and submit the action taken report after three
months before the Registrar General of the Tribunal by email at udicial-
ngt@gov.in, preferably in the form of a searchable PDF/OCR-supported
PDF and not in the form of an Image PDF. If deemed necessary, the

matter will be listed for consideration before the Bench again.

That in view of the facts, circumstances, and unimpeachable material
placed on record hereinabove, which clearly establish continued,
deliberate, and wilful violations of environmental laws and the binding
directions of this Hon’ble Tribunal by the Respondent Municipal Council,
Sirhind, the Applicants most respectfully pray that this Hon’ble Tribunal may be
pleased to consider and allow the prayers already made in the Original
Application, and to pass such further orders and directions as may be
necessary to ensure immediate compliance, prevent further
environmental degradation, protect public health and to pass such further

orders as may be necessary to prevent further environmental

Dol A

/

degradation.

Dated: 24-01-2026 Er. Kapil Dev
Place: Ludhiana (Applicant No. 2)
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ANNEXURE P-14

Sirhind, Punjab, India =&

Near Ranjit Gas Agency, Shamsher Nagar,
Sirhind, Punjab 140406, India

Lat 30.636048° Long 76.380832°

Saturday, 24/01/2026 10:31 AM GMT +05:30

Sirhind, Punjab, India =&

Near Ranjit Gas Agency, Shamsher Nagar,
Sirhind, Punjab 140406, India

Lat 30.636048° Long 76.380832°

Saturday, 24/01/2026 10:31 AM GMT +05:30
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To

Punjab Pollution Control Board

Regional Office-Fatehgarh Szhib at D-1A, Focal Point,
Opposite Chanakya Bakery, Mandi Gobindgarh.
Email- eerofgs@gmail.com

-~

\ /- Uifestyle for
\W Envircnment

Dated ..Q& Q..’/ﬁ 0995

Sh. Bhagwant Singh S/o Sh. Inderjit Singh,
Mohalla Singhapur, Tehsil Bassi Pathana,
Distt. Fatehgarh Sahib, Pin code: 140412
Sub: . _Information uader Right to Information Act, 2005. ..

Ref: Your application no. 40579 dated 12/12/2025
In reference to above, it is intimated that as per record of this office,

the

point-wise reply to the information sought by you is as under: -

Sr. Information sought
no.

Reply

1 Kindly provide copy of Consent to
establish  Garbage dump at
Khamanon Bye Pass Road, near
Cheema gas agency, Bassi Pathana,
given to Municipal Council Sirhind-
Fatehgarh Sahib.

r the office record maintained by the
Fatehgarh Sahib, no

NOC/Consent to Establish, has been issued
to the Municipal Council, Sirhind-Fatehgarh
Sahib, for the establishment of a dump site,

at said location.

As pe
Regional Office,

2 Certify copy of the minimum
distance required from inhabitation

for processing garbage.

to establish primary GarbageAdum«p’

(Copy of guidelines enclosed)

Annexure P-15

3 Certify copy of record of proceeding
of correspondence done with PPCB,
PATIALA by Municipal Council
Sirhind-Fatehgarh Sahib, to
establish garbage dump at above
said etc.

As per the office records. (Copy enclosed)

4 | Certify copy issued to the applicant
of NOC of above said dump garbage
in favour of Sirhind-Fatehgarh

Sahib Municipal Council.

Same as serial no.1.

Information Act, 2005.

PBC

This dispose of your application seeking information under the Right to

If you are n

Zonal office-1I, Patiala).

Endst. No

Vatavarn Bhawan,

Cum- Public Information Officer

ooooooooooo

not satisfied with the information, you may appeal before the first

slate Authority (Senior mavircnmental Engincer, Punjab Pollutior. Cgqnirol Board,

dated....cceeeeeecencccns

A copy of the above is forwarded to the Environmental Engineer (HQ-1/1)

Nabha Road Patiala in

reference

to the letter no.

SEE(HQ1)/RTI/118/2025/40579 dated 12/ 12/2025 for information, please.

SIS
Environmental Engineer,

Cum- Public Information Officer

il

9
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(ST 11808 3(ii) ] ARA T TSTH : STEYRY 63

and Ministry of Enyironment, Forest and Climate Change, alon

each year. g with its recommendations before the 31%day of August

&) The annual report shall be reviewed by the Ministry of Environment, Forest and

meeting of Central Monitoring Committee. Climate Change during the

23. Accident reporting- In case of an accident at any solid waste processing or treatment or disposal facility or landfill

§ite, th‘e Ofﬁc‘cr- in- charge of the facility shall report to the local body in Form-VI and the local body shall review and
issue instructions if any, to the in- charge of the facility. ;

SCHEDULE I
[see rule 15 (w),(zi), 16 (1) (b) (e), 16 (4)]

Specifications for Sanitary Landfills
(A) Criteria for site selection.-

(i) Thg department in.t.he business allocation of land assignment shall provide suitable site for setting up of the
solid waste processing and treatment facilities and notify such sites. ‘

(ii) The sanitary landfill site shal.l be planned, designed and developed with proper documentation of construction
plz}n as well asa Flosure planin a phased manner. In case a new landfill facility is being established adjoining an
existing landfill site, the closure plan of existing landfill should form a part of the proposal of such new landfill.

(iii) The laqdfill sites .shall be selvected to make use of nearby wastes processing facilities. Otherwise, wastes
processing facility shall be planned as an integral part of the landfill site.

@iv) Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development, Government of India
and Central Pollution Control Board.

) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

) The landfill site shall be large enough to last for at least 20-25 years and shall develop ‘landfill cells’ in a phased
manner to avoid water logging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. Eowever in a
special case, landfill site may be set up within a distance of 10 and 20 km away from the Airport/Airbase after
obtaining no objection certificate from the civil aviaticn authcrity/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas . " DA NG

(vii)  The siteg, for landfill and pracessing and disposal of sclid-waste chall ke Jhoaporated i the  Town Flanuting
Department’s land-use plans.

(ix) A buffer zone of no development shall be muaintained around solid waste processing and disposal facility,
exceeding five Tonnes per day of iastalled capacity. This will be maintained within the total arca of the solic
waste processing and disposal facility. The buffer zone chall be prescribed on case to case basis by the local
body in consultation with concerned State Polluticn Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Wuste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in acceicance with the Hazardous and
Other Wastes (Management and Transboundary Movemeat) Rules, 2016, as amended from time to time. The E-
waste shall be managed in accordance with the e-Waste (Managenent ) Rutes, 2016 as amended from time to

time. :

(xi) Temporary storage facility for solid wasic shall be establiche¢ in each land:ill site to accomnmodaie the waste in
case of non- operation of waste processing and during staergency or natural calamities.

(B)  Criteria for development of facilities at ‘he sanitary landfil's.-

(i) Tandfill site shal! be fenced or hedged and nrovided-with proper gate to monitor wcoming vericies, to pravent

cofry of unauthorised persons and stray animals | :

(it} The appreech and / internal roads shall te corcreted or pavea sg as (o avoid generation of <ust patticles due e
vehicular movement and shall be so designed to ersare free movement of vehicies aad other mackinery.

(it}) The landfill site shall bave waste inspection faciiity ic monitor wastz brought in for landiiling h, otfize facility
for reccrd keening and shelter for keeping eguipiient and machineryincluding pollition mgaitoring ecuipnis
T¥e operator of the facility shall'mainiainrecoid cf "vaste received, processed and disposed.

10
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YA YgHE J9aH 593
PUNJAB POLLUTION CONTROL BOARD *@{/ U?E

[ESEESERE St
PUNJIAD

E&E@W Regional Office-Fatehgarh Sahib at D-1A, Focal Point, Enshenment
Opposite Chanakya Bakery, Mandi Gobindgarh.
Email- eerofgs@gmail.com
HinS
No. ‘QIOGU ..... 53 Dated: 18)!({DS
To

The Executive Officer,
Municipal Council, Sirhind-Fatehgarh Sahib,
District F atehgarh Sahlb

Subject: Edl} ki E”T Consent to Operate/Authorlzatlon o€ RyUt|
Ref: Your ofﬂce letter no. 5052 dated 06,11, 2025

Vide letter under feference, it.ha‘s been informed that the Municipal Council,

Sirhind-Fatehgarh Sahib is in the ;'),mcess of establishing a new MRF shed at Bahadargarh- .

Bassi Road, Sirhind. In this regard, it is intimated that as per the Solid Waste Management
Rules, 2016, the landiill site shall be 100 meters away from river, 200 meters from a pond,
200 meters from- Hlalways, Hamtatuons, Pubhc Parks and water supply wells and 20 km

away from Auroorts or A'xbabe However, in a spcmal case, landfill site may be set up within

a distance of 10 and 20 km away from the Airport/Airbase after obtaining no objection

certificate from the civil 'a_viation'ai}tl‘n‘ority/j/}.ir forcé as ‘the, case may be. The Landfill site
shall not be permitted within the flood plains as recorded for the last 100 years, zone of
‘coastal regulatioh,’-wét!ﬁhd‘l' Criticat habitat areas, sensitive eco-fragile areas.

‘ - As.such, you al'e requived to estaplish the site while ensuring complianf'c with
the above-mentioned. tiistance paramaters as, rnandated under the Solid Waste | 'Vlc'nagew" nf
Rules, 2016. -

Further, n is submitted that the Board has also been requesred to grant
Authorization under thc Solid Waqm Managcment Rules, 2016 for the proposed site. In this

rcgard you are requmLed to make al"l apphcanon in Form- I (enc!o,,ed herewuth) for grant

of authorization for scdmg up waste proce ':mg, treatment or dis posal facnhty, lf the volume

of waste is exceeclmg five metric tons oer dd‘/ 'ncludlng bamtaw landfills.

| This s for your informatiori,’ ~
DA/As Above it o b

r“"“""
ﬁ{m
Envnronmental Engmeer

o

—,

N
\

11
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12 THE GAZETTE OF ‘INDIA : EXTRAORDINARY [PART II—SEc, 3(ii))
Sb+As+Pb+Cr+Co+Cu| 0.5mgNm’ . Bl o i Standard refers.to sampling time anywhere
+Mn +Ni + V + their Sl pe * between 30 minutes and 8 hours.
compounds
{Vote.- All values corrected to 11% oxygen on a dry basis. : » : 7
Note: :
(a) Suitably designed pollution control devices shall be installed or retrofitted with the incinerator to
achieve the above emission limits., . '
(b) Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.
© :

. : : ; 0 Lot SNEREENS

Incineration of chlorinated plastics shall be phased out within two'years. =~ :
; . i > SpRE % CIRE -"w B 2 P A i

(d) if the concentation of toxic metals in incineration ash exceeds the limits specified in the Hazardous Waste

(Management, Handling and Trans boundary

Movement) Rules, 2008, as'amended from time to time, the ash
shall be sent to the hazardous waste treatment, storage and disposal fcaility.

© Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall
be used as fuel in the incinerator. PR ; A

(¢9)] The CO2 concentration in tail gas shall not be more than 7%,

(g) K All the facilities in twin chamber incinerators shall be designed to achieve a minimum temperature of
950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
less than 2 (two) seconds. R R B : s ils

(h) Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as to achieve total Organic Carbon (TOC) content in the slag and bottom ash less than 3%, or
the loss on ignition is less than 5% of the dry weight. : :

@) Odour from sites shall be managed as per guidelinés of CPCB jiésued from time to time
T FORM =T, ;
[see rule 15 (y) 16 (1) (). 21(3)]
Application for obtaining authorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste
2 3 O : .

‘The Member Secretary,

PN Sk e o K

“State Pollution Control Board or Pollution Co‘ntrol‘icy'qmn‘li,ttee,z R

I R BB TRy S8yt E o (SN

of it
I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016 for processing,
recycling, treatment and disposal of solid waste. S
1. Name of the local body/agency appointed by them/ operator of facility
2. Correspondence address
Telephonc No.
Fax No.

,e-mail;
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73 13

£
-G 3(ii)]

Nodal Officer & designatior:(Officer authorised by the focal body or
agency responsible for operation of processing/ treatment or disposal

facility)

| o e

Authorisation required for setting up and operation of the facility
(Please tick mark)

waste processing
recycling
treatment

disposal at landfill

9 Atu\ch copies of the Documents

Qne cleomnce (loc‘\l body\

Proof of [‘nvxronmental Clearanca S

Consent for establishment
Agreement between municipal authority and operating agency

Investment on the project and expected return

Processing/recycling/treatment of solid waste

(i) Total Quantity of waste to be processed per day
Quantity of waste to be recycled

Quantity of waste to be treated..

" Quantity of waste to be disposed into landfill

(n)Unhsatmn progmmme for waste procesced (Px oduct utilisation)

(iii)Methodology for dlSpOS‘ll (attach detmls)

uantity of leachate '

Freatment technology for ledch'ue

(W)Measures to be taken for preVenuon and control of envxronmenml

| pollution s : :
(v)Measures to be taken for »c.cx‘ of workers working in the plant

(vi)Details on solid wastc procevsmg/rccvclme/ tr e‘:tmen!ldnsposal
facility (to be attached) ‘

7. Disl)o;‘al of solid waste

Number of sites 1dcnt1ﬁed

Quantity of waste 10 be dxspO\ud pe; dnv

Details of mﬁthodology or criteria followed for site selection (attach)
Details of cxmtm;_, site unocr oper ation

Muhodolo;,v and opcra'non.n ccx.nls of landﬁllmg

Measures taken to check env:ronmcnml pollution

8 Any other information.

Date: i 5 St

Place:

Signature:

Designation
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ANNEXURE P-16

NEW DUMP WITHIN 80 METERS OF INHABITATION OF BASSI PATHANA CREATED BY MC, SIRHIND WITHOUT TAKING STATUTORY CONSENT FROM PPCB

21 2022 2024 2025

o—
® @ ) Historical Imagery < Apr 16, 2025 >l . . . . . . . 5 - @ b

M Measure ® o© X

Click points on the map to measure distances and
area

14
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~ Fatehgarh Sahib, Punjab, India %

M9gx+max, Fatehgarh Sahib, Punjab 140412,
98063
1 PM GMT +05:30
YaRY | L

B GPS Map Cam

. Fatehgarh Sahib, Punjab, India

M9gx+max, Fatehgarh Sahib, Punjab 140412,
4 India
¢ Lat 30.677317° Long 76.397589
3 Sunday, 18/01/2026 12:36 PM GMT +05:30
b s

L4
3

ANNEXURE P-17

% g & GPs Map Camera
. Fatehgarh Sahib, Punjab, India
-
M9gx+mgqx, Fatehgarh Sahib, Punjab 140412,
India
Lat 30.677317° Long 76.397589°

Sunday, 18/01/2026 12:36 PM GMT +0
T =

Vs
i M9gx+maqx, Fatehgarh Sahib, Punjab 140412,
| India
Lat 30.677312° Long 76.397587°
Sunday, 18/01/2026 12:36 PM GMT +05:30
3 3
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ﬁ GPS Map Camera

Mandofal, Punjab, India =&
Jcff+xh8, Mandofal, Punjab 1404086, India
Lat 30.623341° Long 76.425287°

Sunday, 18/01/2026 04:50 PM GMT +05:30

17
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

AT PRINCIPAL BENCH, NEW DELHI

(in OA 16 of 2025)

AFFIDAVIT
Public Action Committee & ors. Applicants
vs.
State of Punjab & ors. Respondents

Affidavit by Kapil Dev (aged 49 years) s/o Sh. Jagdish Chander, r/o 186-E, BRS
Nagar, Ludhiana.

RESPECTFULLY SHOWETH:

I, the above mentioned deponent do hereby solemnly affirm and
declare as under:-

1. That the deponent is Applicant No. 2 in O.A. 16of 2025 and is filing
submission for kind consideration by this Hon’ble Tribunal.

That the Para No. 1 to 6 of the submission along with Annexures

are true to the best of my knowledge.

] o peen
: Ludhiana  venfied that the iﬂ‘?ﬁﬁ‘eﬁdﬁ:oneﬂ /
ted: 24.01.2026 readover & expiain® ly understand a8 DEPONENT

who seemed direct king there ¢
Verification: some at the tme maxing b

—

Verified that the contents of para 1 and 2 of this affidavit are true

and correct. No part of it is false, and nothing material has been kept
concealed therefrom.

i
Place: Ludhiana %

] // !
Dated: 24.01.2026 y DEPONENT
ATTESTED AS IDENTIFIED

“otary Public Ludjena (Pb.)

N 4 A\l anne
& J/‘”\’ [Ti 0




1/24/26, 11:30 AM Gmail%&ﬂe of documents in OA 16 of 2025

M Gma” PAC MattewaraSutlej <mattewarasutlejpac@gmail.com>

Service of documents in OA 16 of 2025

PAC MattewaraSutlej <mattewarasutlejpac@gmail.com> Sat, Jan 24, 2026 at 11:’“2
To: Chief Secretary Punjab <cs@punjab.gov.in>, dc.fth@punjab.gov.in, eomc.sir_fgs@yahoo.co.in,
ghairajinder@gmail.com, eedrainage2023@gmail.com, chairman.ptl.ppcb@punjab.gov.in,

eerofgs.ppcb@punjab.gov.in
Dear sir
PFA copy of submission in OA 16 of 2025 as service of documents by Applicants
Regards
Public Action Committee
through Er. Kapil Dev
#561-L, Model Town

Ludhiana
M: 9872007872

.D Submission by Applicants in OA 16 of 2025.pdf
12142K
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